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h 730 Code of Criminal Procedure (Amendmen$) [ACTS 38, 39 & 40 i: .k- 

F Amendment 7. In  Sub-seetion (2), 6 f ~  section 24 "of th'ee ~af ikki~J2ornpi infe~  Act, c 

i- Or sectlOn 24 1949, for the words, brackets and figyres "sub-section (1) of section 10 of 1949. 
of the ; - Banking 42", the wdrd and figures "section 42"shall be substituted. ' 

Companies f Act, 1949. 
k 
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[ THE CODE, OF CRIMI$?A% PROCEDURE 
I, - (AMENDMENT) ACT, I 956 

ACT No. 39 OF 1956 
, 

fin Act further to amend the Code of Criminal Procedure, 1898. 
[lst September, 19561 

I BE it enacted by Parliament in the Seventh Year of the Republic 
t r)f India as follows : - 

> 
Short title. 1. This Act may be called the Code of Criminal Procedure 

(Amendment) Act, 1956. 
I 

, Amendment 2. In sub-section (1) of section 435 of the Code of Criminal 5 of 898. 
ofsection Procedure, 1898 (hereinafter referred to as the principal Act), after i 
435. 

I the words "any sentence", the words "or order" shall be inserted. 

~ ~ ~ d m e n t  3. I9n sub-section (1) of section 438 of the principal Act,- 
of section 

(a) after the words "a sentence", the words "or an order" 
shall be inserted; and 

(b) after the words "such, sentence", the words "or order" 
shall be inserted. 

THE BIHAR AND WEST RENCTBI,ITRANSFE:R 8 1 7  
TERRITORIES) ACT, 1956 .~ 

ACT NO. 40 OF ,1956 
a ARRANGEMENT. OF SECTIONS 

C 
? SECTIONS 
r 
I 

PART I 
.. 

3 PRELIMINARY 

1. Short title. 
2. Definitions. 

L 
3 
I PART I1 

TRANSFER OF TERRITORIES 

3. Transfer of territories from Bihar to West Bengal. 
4. Amendment of First Schedule 20 the Constitution. 


